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Bungling of Trunk Calls in Telephone
Exchanges

5826. HRI G, Y. KRISHNAN: Will
the Minister of COMMUNICATIOND
be pleased to state:

(a) whether Government have re-
ceived complaints regarding the bung-
ling of trunk calls in Telephone Ex-
changes;

(b) if so, the details thereof, parti-
cularly in the capital; and

(c) the steps Government propose to
take to stop such bungling in the t:unk
calls and urgent trunk services?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI YOGENDRA MAKWA-
NA) (a) and (b): Information is be-
ing collected and will be laid on the
table of the House.

(¢) Insfructions exist so as to take
stringent disciplinary actions  when-
ever such cases are detected.

Setting up Bench of High Court at

Madurai
5827. SHRI D.S.A. SIVAPRAKA-
SHAM:

HRI N. SOUNDARAJAN:

Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased |

to state:
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(a) whether there is any proposal

- to set up a Bench of High Court of

Madras Madurai; and

(b) if so, the details of the proposal |
and at what stage it stands as present?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
A. A. RAHIM): (a) and (b). The
State Government have proposed the
establishment of a Bench of ‘ne¢
Madras High Court at Madurai. The
matter is engaging the attention of the
Government,

Shortage of Telephone Cables

\
5828. SHRI NAVIN RAVANI: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that there is
a shortage of telephone cables jn the
country;

(b) if so, the reasong therefor;

(c) what measures are being taken
to meet the increasing demand of
telephone cables; and

(d) by when the country wil] be
self-sufficient in regard to manufac-
ture of telephone cables?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICA-
TIONS (SHR1 YOGENDRA MAKWA-
NA): (a) Yes, Sir.

(b) the production capacity of the
existing factories is not adequate to
meet the requirements fully;

(c) and [d): To attain self suffici-
ency, the existing factories are being
expended and new units ar also being
set up.

Drug Undertakings fumctioning im
Public and Privat, Sectoy

5829. SHRI A, NEELALOHITHA-
DASAN NADAR:Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleasd to state what





